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ORDER SHET 

Original Application No.C/2O3 

Misce Petition No. / 

Contmpt Petition No / 

I 	Rview Application No./ 

Applicant (s)  

— Vs.- 
Respondent (s) 
	U. 0 I 

Advocate 	for the applicant (s) 

Advocate for the respond.ent (s)  

Notes of the Registry 

c- & 	.  

Date 	 Order of the Tribunal 

Il 	 3.4.2003 
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" 
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AA 
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The issue relates to initi-

ation of departmental proceeding. 

'On verge of the retirement disci-

plinary proceeding was initiated 

vide order dated 30.7.2002. 

Subsequently, by order dated 

5.8.2002, the departmental procee-

ding initiated against the applic-

ant by the Deputy Postmaster vide 

order dated 30.7.2002 was dropped. 

Within a short span, the second 

order dated 12.8.2002 was passed 

and the order reads as follows : 

"Shri. Kanti Ranjan Deb 
Barina, Dy,, Postmaster, 
Agartala HO was charge 
sheeted by D.P.8., Agartala 
under Rule-14 of CCS (CcA) 
Thiles, 1965 vide DPS 
hgartala memo No.SB/AAR/02 
dated 30 July, 02. 

I' 	• 	The D • P • S., Aga rtala 
under duress, threat and 
compulsion from the servic 
union has dropped the said 
charge sheet under memo 
No. SB/AAR/02 dated 5 Aug. 
o2. 

ontd/- 
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3.4.2003 	 Therefore, by the order 
of the competent authority the 
memo No. SB/AAR/02 dtd 5 Aug. 
2002 dropping the said charge 
sheet stands cancelled. As 
such, the charge sheet under 
Rule-14 of cCS9CCA) Rules,1965 
against Shri Kanti Ranjan Deb 
Barma, Dy Postmaster, Agartala 
H.O. issued by DI'S Agartala 
under memo No. sB/AAR13/02 dated 
30 July, 02 'STAN s" 

The applicant assailed the above order 

before this Bench by way of an Original 

Application which was numbered as O.A. 

No.1/2003. By order dated 9.1.2003 

the O.A. was disposed of directing the 

Chief PostMaster General, N.E. Circle 

to consiuer the representation submitted 

by the applicant and pass a speaking 

order within a time prescribed. WI)ile 
disposing the application this Bench 
also directed the applicant to submit 

his reply to the memorandum/articles 

of charges within one month, but there.. 
• 	 after, till the representation is 

decided, further action was not to be 
• 	

taken and same would be subject to the 

final order that may be passed by the 
Chief Postmaster General, N.E. Circle, 

k'ersuant thereto, a speaking order was 

passed vide order dated.31.l.2003 rejec-. 

ting his representation and direct the 

disciplinary authority to continue the 

disciplinary proceeding and conclude 

at the earliest. 	- 

Mr. C. Singha, learned counsel 

appearing for the applicant contended 

that the impugned order dated 31.1.2002 
is patently unlawful and requires to be 

quashed. Learned counsel Mr. Singha, 

also submitted that the disciplinary 
proceeding that was initiated was 

finally withdrawn and therefore, initia.. 
tion of departmenta' proceeding by 
reveiwiag its earlier order does not 
arise. In the absence of statutory 
provision for review the impugned action 

.1.s unsustainable in law learned counsel 

for the applicant further submitted, 

COfltd/.. 
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3.4.2003 I have also heard Mr. A. Deb Roy, 

learned Sr. C.G.S.C. for the resonde 
nt S. 

On consideration of materials 
on record. I am not inclined to 
intervene the matter at this stage. 
The authority has already initiated 

departmental proceeding and the 
applicant also submitted his written 
statnent. Therefore, it would be 

appropriate to direct the authority 
to conclude the proceeding with utmost 
expedition, keeping in mind the facts 
that the applicant had already retired. 

The applicant may also file additional 
written statneflt, if he so desires 
raising all the available legal groun-
ds within fifteen days from today. The 
respondents are also ordered to 

conclude the disciplinary proceeding 

as early as possible within three 

months from the date of receipt of 

certified copy of the order. It is *  

however, not to be reiterated that 

the time schedule for conclusion 
of the departmertal proceeding within 

the specified time will also depend 
on the extent of co-operation extended 
by the applicant. The applicant Shri 

Kanti Ranjan Deb Barma is also thus 

ordered to offer full assistance and 
collaboration to the disciplinary 

authority In expeditious disposal of 

the proceeding. Needless to state that 

the respondents shall continue to pay 
the provisional pension to the 
applicant during the pendency of the 
proceeding and the same shall be 
subject to the outcome of the depart-

mental proceeding. 

The application is thus stands 
disposed of. No order as to costs. 

I-ov) 
1\ 

A 

- 

Vice-Chajrmn 
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IN THE CENTRAL ADMIMSTRAVE TRIBUNAL 

GUWHATI BENCH 

Original ApplicatiOn .........of 2003 

BETWEEN 

KANTI RANJAN DEBBARMA 

Appicant. 

VERSUS 

UNION OF INDIA AND OTHERS 

Respondents 

INDEX 

Si. no. 	Particulars 

1 .Application alongwith verification 

2.Memo. Dated 23.10.02 - ANNEXURE -1 

3.Memo. Dated 13.02.02 - ANNEXURE -2 

4.Memo. Dated 19.02.02 - ANNEXURE - 3 

5.Memo. Dated 30.07.02 - ANNEXURE - 4 

6.Memo. Dated 05.08.02 - ANNEXURE - 5 

7.Memo. Dated 12.08.02 - ANNEXURE - 6 

8.Memo. Dated 20.08.02 - ANNEXURE -7 

9.Order dated 04.01 .03 - ANNEXURE - 8 

10.Rèpresentation dated 30.08.02 - ANNEXURE - 9 

11.Memo dated 31.01.03 - ANNEXURE - 10 

12. Vakalatnama 

13. Notice to the Sr. C.G.S.C.,C.A.T.-Guwhati. 

Submitted by 
elo 

Iq 
Advocate 

C.S. Sinha 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL - GUWHATI. 

GUWHATI BENCH 

(An application under section 19 of the Administrative 

Tribunals Act, 1985.) 

Original Application No .... .. I 2003. 

BETWEEN 

1. Kanti Ranjan Debbarma ,SIO Late Ramchandra Debbarma .Ex-

D.P.M.(H.S.G.- I),Agartala , H.O., Thakurpalli Road, Krishna 

Nagar, Agartala - 799001. 

Applicant. 

VERSUS 

1. Union of India , represented by the Secretary , Ministry of 

Communication, (Postal Service) , Govt. of India 

2.Director General , Department of Post , Dak Bhaván , New 

Delhi - 110001 

3 .The Chief Post Master General , N.E. Circle , Shilong - 

793001, Meghalaya. 

4.The Director Postal Services , Agartala - 799001 , Tripura 

(west) 

Respondents 



1.PARTICULARS OF THE ORDER AGAINST WHICH THE 

APPLICATION IS MADE: - 

The applicant is aggrieved of the disciplinary proceeding drawn 

against him by Director Postal Service , Agartala , 799001, vide 

memo no SB/AARB/02 Dated 30.07.02 and by memo no-staff 

/109-25/2002 dated 31.01.2003 passed by the Chiefe Postmaster 

Genaral,N. E. -Circle, Shilong. Hence this application. 

JURISDICTION OF THE TRIBUNAL: - The applicant declares 

that the subject matter of this application falls within the 

jurisdiction of this Hon'ble Tribunal 

LIMITATION : - This applicant is very much within the 

limitation the Act 

FACTS OF THE CASE: - 

i)That the applicant joined the Service of the Postal Department, 

Govt. of India on 13.07.64 as P. A( Postal Assistant ).Thereafter 

on completion of 16 years of service he was promoted to L.S.G. 

(Lower Selection Grade ) in the year november 1983 .After 

completion of 26 years of service he got promotion to H.S.G.- II 

in the year october 1991. 

ii)That the applicant was promoted to the Post of H.S.G.- I Cadre 

vide order no staff/9-4/200 1, dated 23.10.01 and latter on by 

partial modification by order no staff/9-4/2001 dated 13.02.02 he 

was communicted with the order of promotion as well as the 

posting and on receiving the same on 19.02.02 he joined the post 

on 28.02.02 ( afternoon  ) .Thereafter it was only on 11.05.02 he 

got the memo no BB-HSG-I / PROMN /2001 Dated 19.02.02 as 

regards his posting as Deputy Post Master at Agartala Head 

Office issued by the Director of Postal services Agartala 

Copies of memo dated 23.10.01 , 13.02.02 and 19.02.02 are 

enclosed as Annexures 1, 2 and 3 respectively 

2 
C 
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iii)That while working as Deputy Post Master (H.S.G.-I) the 

Director Postal Services, Agartala , 799001 issued memo no 

SBIA.A.R.B102 dated 30.07.02 proposing for holding an inquiry 

against the applicant under Rule 14 of the C.C.S.(C.C&A) Rules 

1965 on the charges of violation of Rule 3(I) (i) (ii) (iii) and Rule 

3(2) (ii) and Govt. of India's decision no. 13 under Rule 3 of 

C.C.S.(Conduct) Rules 1964 , which the applicant received on 

06.08.02 vide Agartala , RL NO. AID NO. 1911 dated 30.07.02. 

Copy of the memorendum dated 30.07.02 is enclosed as 

Annexure - 4. 

iv)That on 05.08.02 the Director Postal Services , Agartala issued 

memo no. SB/AARI02 and droped the office memo dated 

30.07.02 , which the applicant received on 06.08.02 . vide 

Agartala. RL No. - 1927 dated 05.08.02. 

Copy of the memo dated 05.08.02 is enclosed as Annexure - 5 

v) That on 12.08.02 memo no Rule 14/K. Debbarma/2002 was 

issued by D.P.S. , H.Q. for the chief Post Master General , N.E. 

Ciréle , Shilong to the effect that the memo no. SB/AARI62 dated 

05.08.02 was cancelled and as such the proceeding issued by 

D.P.S. , Agartala under memo no - SB/AARI02 dated 30.07.02 

become operative The applicant received the said memo dated 

12.08.02 on 24.08.02 vide Shilong , GPO Rf no - PS-RLAD - 

3708 Dated 12.08.02. 

Copy of the memo dated 12.08.02 is enclosed as Annexure - 6 

vi)That on 31.08.02 the applicant retired from Service and that 

was approved by memo no - staff/7-102/94 dated 20.08.02 

Copy of the memo is enclosed as Annexure - 7 

vii)That setting aside of the order dated 30.07.2002 and 

12.08.2002, the applicant approached this Ld. Central 

Administrative Tribunal with O.A.No.- 1/2003, by dispossing 



41- 

4 

which, on 09.01.2003, the Ld. Tribunal directed the Chief Post 

Master General, N.E. Circle to consider the represeiitation of the 

applicant pending before him and pass an speaking order within 

one month from the date of receipt of the order dated 

09.01.2003, and the authority vide memo no. staff /109-25/2003 

dated 31.01.2003 did not consider his case in his favours and as 

such the applicant has been compled to approached this Ld. 

Tribunal again seeking ends of Justice. 

Copies of order dated 09.01.2003 and representation dated 

30.08.2002 and order in memo dated 31.01.2003 are enclosed as 

Annexures 8, 9 and 10 respectively. 

5) GROUNDS FOR RELIEF :- 

For that the Director Postal Service acted beyond jurisdiction 

by issueing memo no- SB/AAR/02 , dated 30.07.02. 

For that the departmental proceeding was started against the 

applicant before his retirement from service and the authority 

allowed him also to go on retirement and in such situation the 

present proceeding can not continue in any rule and br law. 

For that Respondent No. 4 initiated departmental proceeding 

against the applicant vide memo dated 30.07.02 and droped the 

same vide memo dated 05.08.02 But Respondent No. 3 cancelled 

memo dated 05.08.02 by memo dated 12.08.02 by showing a 

reason having no connection with the applicant 

For that the memorandum dated 30.07.02 and memo dated 

12.08.02 are the result of ill-will towards the applicant and as 

such they can not stand in the eye of law 

v)For that the observation made in memo no. staff /109-25/2002 

dated 31.01.2003 are not reasonable and justified. 

Therefore this memo dated 31.01.2003 deserves to be declare as 

nonest in the eye of law. 



6) DETAILS OF REMEDIES EXImASTED: - 

The applicant declares that he has no other remedy than to 

approach this Hon'ble Tribunal for ends of justice 

7) MATTERS NOT PREVIOUSELY FILE OR PENDING BEFORE 

ANY OTHER COURT:- 

The applicant declares that seeking setting aside of orders dated 

30.07.2002 and 12.08.2002, he filled O.A.No.- 1 - 2003 before 

this Ld. Tribunal and that was dispossed off on 09.01.2003 with 

directors to the authority to d'isposse of the representation of the 

applicant pending before him. 

8) RELIEF SOUGHT FOR: - 

Under the facts and circumstances stated above , the applicant 

most respectfully prays that the Hon'ble Tribunal may be pleased 

to admit this application , call for the records of the case and upon 

hearing, the parties on the cause or causes that may be shown , be 

pleased to grant the following relief to the applicant 

To set aside memorendum no. - SB/AAR/02 , Dated 

30.07.02.,article charges 

To set aside memo no. Rule 14/K. DebBarma /2002 , dated 

12.08.02. 

iii)To set aside memo no.-staff /109-25/2002 dated 31.01.2003 

declaring unreasonable and unjustified. 

vi) Pass any other relief/reliefs, to which the applicant is entitle 

under the fact and circumstances of the case and as may be deem 

proper by the Hon'ble Tribunal 

9) INTERIM ORDER PRAYED. FOR: - 

The applicant prays for an interim order (i) for staging the 

operation of Disciplinary proceeding vide memorendum no. 

SB/AARB/02 dated 30.07.02 and the inquiring proceeding 

.1 ... 	-. 	 ... ....... - 	..,, 	,,.... 
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before the Inquiring Authority pending disposal of the original 

petition and (ii)pass any other interium order directing the 

respondent Authority to make regular payment of Pension to the 

petitioner pending disposal of the petition 

10)THIE APPLICATION IS FILED THROUGH ADVOCATE. 

Mr. Chandra shekhar Sinha, Advocate. 

PARTICULARS OF POSTAL ORDER NO - . 9. 	
0 O 

LIST OF ENCLOSUREST AS STATED IN THE INDEX. 

VERIFICATION 

I shri Kanti Ranjan Debbarma, SIO Late Ramchandra Debbarma, 

presently retired from Service from the post of Deputy Post 

Master (H.S.G.- 1), Postal Department under Ministry of 

Communication , resident of Thakur Palli Road, Krishna nagar, 

P.S.-Agartala,Dist.- Tripura West. Aged about 61 years, do 

hereby solemly affirm and verify that statement made in 

paragraph 1 to 12 are true to my knowledge and I have not 

supressed any material facts. 

And I sign this verification on this 	.. day of March , 2003. 
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DEPARTMENT OF POST 
OFFICE OF 'FIlE CFIIEF 1OSTMASTER GENERAL, NE.CIRCLE, SI-IILLONG 

No: Stauul9-41200 I 
	

Dated at Shillong 23-10-2001 

Orders of Uie competent authority is here by conveyed to appoint the following officials to 
officiate in HSG-1 cadre on regular basis w.e.f (lie date of their assumption of charges and until further 

orders. 
2. The o11icias on promotion to HSG-i cadre are posted to the post as mentioned against each 

Sri No. Name of official 	community 	 Post to which posted on 
- . 	 Promotion. 

I. Shri M.K.i)ebbarma 	 ST 	 Dy. IP.M Agartala 
Shri Rarnendu Bagchi 	 oc 	 SPM, Dimapur. 

Shri Laihuliana 	 ST 	 Manager, PSO, Silchar 
Shri 13.L.Chakraborty 	 OC 	 Postmaster, Dharmanagar 
Shri Sibendra Ch. Dutta 	 OC 	 Postmaster, Aizawl. 

Shri PJ).l3argohain 	 013C 	 Postmaster, Itanagar 	 r 
Shri Kanti Rn [)ebbarma 	Si' 	 Postmaster, Tura 

Shri Ramakanta Das 	 Sc 	 Postmaster, Imphal 

The officials should be relieved latest by 15-11-2001 and theyould join their respective posts 
by 27-11-2001 positively However, before their relief, atsh9u1d 1 be ensured that no vigilance/ 
disciplinary case is pending against them or no punishn1ent is current In such case a report may 
be sent to this office for decision 	 I h . 

The officials who have been promoted to IISG-1 cadre; will be on probation for 2 years. 
,: I 	•; 	H 

All the officials, who wish to give option for choosing"J"ale toi I.Maii0ii, of pay .mdr  

should do so within one month from the date ofpiomotion 	I 
It 

6 	relcv nit diai gc rcpoi ts in iy be sent to all cOflC( i ned 	I 

L; 
• .'. Asstt. Dircctor(StaIl) 

.1-5. 

 

Copy fbr in1rniation and necessary action to: 
The DI'S AgartalalAizawl/lmphal/ltanagar/ Kohiina. 
The SSPOs, Mcghalaya, Shillong. 
The Supdt. Of P0 s Dharmanagar 
The Supdt. Postal Store Depots, Silchar 
The Sr. Postmaster, Shillong GPO 

10-17. • 	The Postmaster, AgartalalR.K.Pur/Dharmanagar Aizawl /lmphal /Kohima/ Itanagar/Tura. 

18-26 	 Official concerned. 	 ; 
27-35 	P/F of the officials. 	 if 

• 	For chief Postmaster General 
N.E,Circle, Shillong-793001 
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DEPARTMENT OF POSTS INDIA 
0110E 01? THE CHIEF POSTMASTER GENERAL. N.E. CIRCLE:: 

SHILLONG-793 001. 

Nr.Staul/ O-'i /2001 	 l.)ated al: S.h.fllong. the 1 3' icb' 200,2. 

In partiai moclthcatio'n of this ohlice memo. Of even No. dtd.23 10-
200.1.. OdCr of Ilic compctcnt iS heiebv conveyed lo tim 1o11ovi13g 
flf'owolioii/1;ostjjip in 1-ISG-h cadre iii 1:he ifliciest of SC1ViC(. 

Nane 	
POS t.jngon 

P9pot.iorijlnnsfcr 

' 5 

• .TIti Pri 
1)i il; 

S],' 

Agai.i ii In. I-i P(.) 
Dy. PM, Aga ii ala I I () 

V(:' Sil  
retiring on 28-2-02. 

flhn$1icial should be relieved from the present post on 28-2-2002 
liini to join his new posting on 28-2-2002 A/N on 1-3-2002 

3. 	1 he official si 	I exercise option: ;1 
22(1) a (i) within ou 	1i&u the .  date of jofli 

S 	j 

.................................... 
"I. 	 R.kvajjLth 	cL 	.i.ts....shoijld bc 
COJ IC iTied 	 I 

i 	• 	tl•:l 

of pay under ER- 

and - SCIIi to ill 
.. 	- 

'I- II 
• 	 -, 

I 	 4 ( Ni 	jiin F)(is) 
I 	 i''1( 	I 'ii 	c Ioj ( .) lcI11J 

I 	 I i?iu "ü in 11ci 	nci f 

	

I 	it 
C0PYI 	i.,. 	:................... 

(1), The D. 13 . S, Agai t. 
(2)..'fbc Posln.iastcr, :/ 

I 	 ._—''3) Sii1aiiti Rn D1. h 
V. of the oilicial 

14 

ietion ; 1; 	iIT 	 I 	. 	•. 	. 

dl

I . i ;.. i .4 4 : ; .  

OI •  
L' 	 ;hiJlo-iig. 
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- 	 D1P!RTtiEI7I' OF POTS:INDIj 

0/0 ftc Djrctt Post1 Scrviccs:Tripur S tc:jirti7 )00i 

	

No.E313_HSG1/1Oi.1N/2 001 	Dita1 at Ajrtn1o, thc 19th Fob' 02 

In pursuncc of ftc Chiof POstmtcr-G3nor1,i'!J. 
Circ1o,.hi1ioncj I- lorno NO. Stiff/9-4/2 001 Thtc:l 13. 02. 02, th0 
foiiowinrj offici1 is prouiotoi to HSG-I c'1rc in thoci10 
of its. 6500-2 0-10500/_ with imrnc1 itc nffoct. On j)t)hO t1)fl, 
ftc cni:i oEficinl ic poco 	cJcin3t the oct ch.,'n jcict 
hin uni1 iurthar orJor. 	 - H 
.31. 	 Corw1tu- 	Prcsnt. Picc of 	clLinJ 
/o. 1'cino of ftc offici1 	nity. 	!POst.ti 	on j)rc)Hotion. 

1Shri K a n t iFn.Dobbari 0  S/T 
i10 

• 'iho offici1 should bo: ràliovcd from ftc prcscnt 
ioct on 20.02,2002A/111't cntib1 hirn1..1join hi 	flc-J-posing 
)fl 23 02,2002 A/N or 01. 03.2 0)2 F/N, jj 	 it 

2 	 iha 'Officihi shOulJ; oxcrcoscloptiori, for fix tin 
ry un'Jc FR-22(1). (i) within 0 nà tn th from ftc WLc - 	 - 	 P 

I 	 - 	I 
K 	i f 

 

3. 	 Rcicv0nt cbrcjc 1  rororts 1 shou1I bo cxch3ncjori an, 
ant 	 co nco rncI. to 	1 	 I 	 J j 

	

4 	i'c1 	H 

i 	I 	IJ t4 1 	: 
rrL. to r IPO  L i1 	r 5 r/1c 

41I:4 frçI.- 	 - 	 -f 	J 	I 	G4 f.. 	JJ-7 	0 c jp.-i. 
iR  

4. ile   J'­;t  

Iri ko s j idmo N0jtf 	 02 0J[' 

I infrmo 	 1ll1 ItJ 
Ii 	 rTho Pos bTws cr A  JoFtol I 1. 	fo r) inf) rmnt 10 ri an l 

1 	 - 4 r  

4 .  

,/3. Tho officic1 co, ncaria1, 

4, 	P/F of thc otficu1. I 
I 	t 

, 	ihcDu.itJot 
I 	If 

Djinclj,0/O 
II 

Lhc'kL) , 	jrrtn1c 
I  

6, 	0,'C, 
I  II I 

7 	O.; 	_.irc s. 
I' 

IcII 

II 	I 	i 11lI i' 
1 	 * 

I 
I  Jlrcc.J0r P03t&. 	-"rv)cc.,, 

i. 
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Departrnent of Posts:: India 
Offlce of the Director I?ostal Sevvkcs Agai-tala - 799 001. 

No. 	 Dated atAgartala, the 30th July, 2002 

MEMORANDUM 

The undersigned pioposes to hold an inquiy against Shrari 
under Rule 14: of the Central Civil Services (Classification, Control and Appeal) Ru, 1965. 
The substance of the imputations of misconduct Or misbehaviour in respect of which the 
inquiry is proposed to be held is set out in the enclosed statement of articles of charge 
(Annexure I). A statement of the imputations of misconduct or misbehaviour in support of 
each article of charge is enclosed (Annexure ii). A.list of documents by which, and a list of 
witnesses by. whom, the articles of charge are proposed to be sustained are also enclosed 
(Annexure iii and lv). 

Shri'. 	 ' DOqs 	tedtosnit within 10 days of 
the receipt of this Memoran4ii a Written statement of his defence and also to stae whether 
he desires to be heard in person. 

He is informed that an inquiry will be held onlyj in respect of those articles of 
charge as are not admitted. He should, therefore, specifically adrhit or deny each article of' 
charge. 	 : 	 . 

Shf1i 	.Iz 	z. 	 01thnfqrnedijfJ.ie does not 
submit his written statement 61 defence oil or before th&datebjfiéd j! para. 2 abqve, or 
does not appear in person bforthe inq1uiring 	 fails or refuses to 
comply with the provisionsof Rule 14 of CCS (CCA R4sJ 1 1965,orthe biders / directions 
issued in pursuance of 1the said rule, the Inquiring au1hoiiymd hold the mquiry against him 
e.pai1c 	 I 	

1 	 i 	I1liti 	I 

5 	Attentioi of Shri k±€. 	 of 
the Central Civil Servies (Conduct) Rule, 196W, un1er whh b Government servait shall 
bring or attempt to bring any political or outside influence o,berupon any superiorauthority 
to further his interest in respect of matters pertaining to hi servie under the Government if 
any representation is received on his behalf from another person in respect of any matter dealt 
with in these proceedings it will be presumed that Shri 	 1r'o 
aware of such a representation and that it has been made at his insince and action will be 
taken against him for violation of Rule 20 of the CCS (Conduct) Rules. 1964. 

6. 	The receipt of the Memorandum maybe acknOwledged., I  

To 
Shri 

Director Postal Service? 
Agartala - 799 oo(. 

(-(0, 
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Air 	 ANNEXURE I 
Statement of articles of charge framed against Sri Kanti Ranj an Deb Barma, DPM 

Agartala H 2 O. 

ARTICLE I 
Sri Kanti Ranjan Deb Barma , DPM, Agartala }1O.wbile working as APM 

(NSC/KVP), Agartala H.O. during the period from 1.1.2002 to 12.1.2002 and from 
30.1.2002 to 31.1.2002'issued Agent's Receipt books to the following Authorised Agents 
on the dates noted against each exceeding the prescribed limit and conditions as 
prescribed under Die. New Dethi letters no. 107/24/96-SB.11 dated 26.8.1998 and no. 
107-24/96-SB dated 24;11.1998 circulated vide DPS, Agfta1a letter no. SBR-'..  
16fRlg/Corr/ffl dated 12 11999 
Name of Authorised Agent. Value of igent's Recejpbooki issued' Date 
Asish Suiradhar Rs. 250000 	 . 	 •,. 	 . 3.1.2002 
RajibAchaçjee 250000  
RajibAcharjee 250000 	 . 4.1.2002 
P.KPaul 300000 7.1.2002 
AtanuGhosh .. 450000 9.1.2002 
P.K.Paul 450000  
Atanu Ghosh 860000 	. 	 . 10.1.2002 
Asish Sutradhar 460000 
P.KPaui 	. 	 . 560000 
SubhashDas 260000 

Asish.Sutradhar • 	 . 460000 	 .; 	 .' 	 '. 11.1.2002 
Parimal Saha 450000  
Rakhal Saha 	: 250000 	 .! 12.1.2002 
Santoh Banik 450000 
Subhash Das  
A.R.Sutradhar 	. 450000 	

' 

31.1.2002 
Gita Saha 300000 
PJCPau1 500000 	 ' 	 1 
SañtoshBànik 550000  

By the above mentioned acts Sri Kanti Ranjai Deb Barma, DPM; 
Agartala H.O. while working in the aforesaid post during the aforesaid period 
deliberately violated the instructions contained in Die. New Delhi letters no. 107/24/96-
SB.II dated 26.8.1998 and no. 107-24/96-SB dated 24.11.1998 circulated vide DPS, 
Agartala letter no. SBR-16IRlg/Corr/ffl dated 12.1.1999 and thereby violated provisions 
of Rule 3(1)(i)(ii)(iii) and Rule 3(2)(ii) and Govt. of India's decision no. 13 under Rule 3 
of C.C.S (Conduct) Rules 1964. 

1 
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ANNEXURE U 
Statetnent-ofimputtion of misconduct or misbehaviour in support of the articics.oI 

charge framed against.Sri Kanti Ranjan Deb Barma. DPM AgartalaH.O. 

ARTICLE I 
Sri Kanti Ranjan Deb Banna, DPM, Agartala 1-LO.while working as APM, 

(NSC/KVP), Agartala H.O. dining the period from 1.12002 to 12.1.2002 and from / 
30.1.2002 to 3 1.1.2002 issued A,gReceipt books to the following Authorised Agents 
on the dates noted against each exceeding the prescribed limit and conditions as / 
prescribed under Dte. New Delhi letters no. 107124/96-SB.11 dated 26.8.1998 an4  no. 
107-24/96-SB dated 24.11.1998 circulated vide DPS, Agartala letter no. SBR-
16/RlgICorr/ffl dated 12.1.1999.and without any checking whether the the receipts issued 
to the concerned Agents were consumed imd caqhdeniftpi1 i t, ttip Pi (fi 

- 

of Authorised Agent 
-

Name Value of Agent's Date of supply Amount 
• 	

-. Receipt books issued  deposited by 
theAgent; 

Asish Sutradhar Rs. 250000 3.1.2002 	/ Rs. 110000 
Ra'ibAchaee 250000 - I 80000 
Rajib Acharjee 250000 4 1.2002 0 
P,KPaul 	- 

- 	 300000 7.1.2002- 63000 
Atanu Ohosh 450000 9.1.2002 0 
P.KPaul 	

- 450000 L' 130000 
Atanu Ghosh 860000 	.- 	

. 	 -; 10:1:2002 .' 350000 
AsishSuiradhar 

' 	460000 
•. -75000 

PKPauI 560000 1 43000 
Subhash Das 260000 45500 

Asish Suiradhar' 460000 	- ' 11.1.2002 	' - .184600 -. 

Parimal Saha 	
- 450000 	-. -'i 	• 	 - 	 . 	 . . 	

. 	 5000 
Rakhal Saha 250000 	- 12.1.2002'' 	- " 	100000 - - -, 

Santosh Banik 
. 	 450000 

 210000 
Subhash Das 

- 	 250000; - 	
' 	 ' - 	 - ' - 	

' 	 31000 
A.RSutradhar 
GitaSaha 

450000 
300000 

31.1.2002 
. 	 . 	 . 

105000 
.61000 

P.KPaul -. 	
- 500000.-.: 	. 	 .. - 	 . 

- -43000 
Santosh Banik 	, 	 . - 550000' . '.32000 

'ft 

001, 	 It is clearly instructed in the aforesaid letters that whenever a new receipt 
book is supplied to an Agent, it is required to be ensured that the authorized limit of 
Rs. 5W  js not exceeded per agent and amount collected by. the'Agent has been 
deposited in the P.O. by checking the counterfoils of the used receipt books and if the 
receipt books have been consumed and the cash has been deposited in the Post Office, the 
Agent c again obtain the receipt books on the same day and the Agent would not retain 
cash mfe than Rs.50000 at a time. But by the above mentioned action Sri Kanti Ranjan 
Dqbarma, DPM ,Agartala H.O. while working as APM (NSCIKVP), Aga -taiaRO. 
tlring the period from 1.1.2002 to 1.2.1.2002 and from 30.1.2002 to 31.1.2002 	- 

2 
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deliberately offered scope to the above mentioned Agents to retain cash more th the prescribed limit irregularly. 	 an  

By the above mentioned acts Sri Kanti Ranjan Déb Banna , DPM, Agartala H.O. while working in the aforesaid post during the aforesaid period 
delibrately violated the instructions contained in Dte. New Delhi letters no. 107/24/96-SBJI dated 26.8.1998 and no. 107-24/96-SB dated 24.11.1998 circulated vide DPS, Agartala letter no. SBR -16/lJg/Corrfrn dated 12.1.1999 and thereby violated provisions of Rule 3(1)(i)(ii)(jij) and Rule 3(2)(ii) and Govt. of India's decision no. 13 under Rule 3 of C.C.S (Conduct) ROles 1964. 

ANNEXtjj III 

against Sri iaritiRanjanDe 
H.O. re proposed to be ustarned. 

Stock Register of Agent's Receipt book of Agartala H. 0. from 19.11.2001 to 
5.4.2002. 
Agent's Commission paid lists of NSC / KVP of Agartala H.

O. dated 3.1.2002, 
4.1.2002, 7.1.2002, 9 1.2002, 10.1.2002, 11.1.2002, 12.1.2002, 31.1.2002. 
Agent's Commission paid lists of MIS / TD of Agartàla H . Q. dated 3.1.2002, 
4.1.2002, 7.1.2002, 9.1.2002, 10.1.2002, 11.1.2002, 12.1.2002 31.1.2002. 
Copies of Dte. New Delhi letters no. 1 07/24/96..S13.11 dated 26.8.1998 and no. 107-24/96-SB dated 24.11.1998 circulated vide t)PS, Agartala letter no. SBR-16/lRlg/corr/m dated 12.1.1999. 	.. 

fraxnedagathst Sn Kanti Ranian Deb 

3 
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DPARTMENT OF POSTS LIA H 
OFFICE, OF THE DIRECTOR POSTAL SERVICES : AGARTALA. 

Memo. Ab,21AAR102 	 Dated at Agaitala the SthAuguct,  2002 

The disdplinaiy proceeding under Rule - 14 of CCS (CCA) Rules, 
1965 drai against Sri Kanti Ranjan Deb Barma, Dy.: Postmaster, .,Agattala H.O. 
under this office memo of eveti No. dated 30.7.2002 is hereby treated as dropped. 

:Directpr Postal Sery, ces 
Artaa— 799 001 

Copyto  

A Sri Kanti Ranjan Debbarma, DPM, Agartalall 0 
2 The Chief P M G. (Vig), NE Circle, Shillong 
3 Fraud Branch, ofo the DPS, Agartala. 

5 Spare 

- 	 - Director Postal S~vilces 
- 	

. Agarta1a-179O01. 
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DEPARTMENT OF POSTS 	A1. 
OFFICE OF THE CHIEF 1OSTMASTER GENERAL:N.E.CIRCLE:SHILLONG 

No. Rule-i 4/K. DebBanna12002 
	

Dated Shillong, the .1 2-8-2002 

Shri. Kanli Ranjan Deb Barma, Dy. Postmaster, Agartala HO was 
V:charg sheete&by D.P.S. Agartala under .Ru1 e 14 of V CCS (C.CA) Rifles, 1965 vide 
DPS Agartala memo No. SB/AARB/02 dated 30 July 02. V 

V 

The D.P.S., Agartala under duress, Ethe 1 t and cbmpulsion from the 
service union hasdropped the said charge sheet iinder memo No SBIAARI02 

dated 5 Aug,02.  

Therefore, by the order of the compeht hudioritY Vt1em1no No. 

SBIAARI02 dated 5 Aug, 2002 dropping the said charge hect stands cancelled. As 
such, the charge sheet under Rule-14 of CCS (CCA) Rules, 1965 against Shri 
Kanti Raiijan Deb Barma, Dy. Postmaster, Agartala 1-10 issued by DPS Agartala 
under memo No. SB/AARB/02 dated 30 July, 02 ]AND1 

V 

• 	

. 	 V 	 •,,.... 	IL 	L. 
VHV 	 V 

(LALHLUNA) 

V 	 ... 	
V  Director of Postal Services(Hq) 

V 	

For Chief Postmaster General, 
V 	

V 	 : N.E. Circle, Shillong. 

Copy to:- 

1) 	The D.P.S., Agartala 	 V  
217,.-"The Postmaster, Agartala. 	V 	 V  

Shri Kanti Rn. Deb Barma, DPM, Agartala H.O. 	. 	

V 

4) 	PF of the official. 

 
• (LALHLUNA) 

Director of Postal Services(Hq) 

V 	 V 	 For Chief Postmaster General, 
N E Ciicle, Shillong 

H 	
V 	

V 	 V 
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DIPAR']'f\'1 EN1 (fl4 PuSTS I I 
I' THE C]-1IEP POSFJ\JASTER GENE1R,\I, N 	('IRCIJ 

SHILLONO-793 001. 	 1• 

No.Staff/7- 102/94 	 Dated atSiii1oji, tue 20" Attgti1' 2002 

To, 	
sri s. Cl . 
IDv. Si 	of Post. c.iflces,  

(•1 

Supci'wiuuatiou Pension - case of SriIiiti R 	in )t:1 I 3 t 
l)c1)l1t1 -  Postmnstci', Agrti1a 11.0. 	

4 

lour Ict tr No. C2-5/ 2002-03 dtcd 16-3-20U2 

I an (!irectcd to COJIVCV the a1)1.)1oVl.! oftIiccoitipi'1:iiii :iu1Im'itv 
Ilowin g Sri KanU Ranjrui Deb [3arl.ULI, Deputy Post iii tstcr, i\ 	ii; ii: I I. ( ) . to 

.1mw sen'ice on sl1perainhiaIioii I)(IiSi()ti  
'l)SCIvuig all necessary fouiialil.ics in iii is ig:ii.1 o1 

3 

i'. 	Ij;, 

1. P. F. of Sri !. N. Deli 13arma. 
Post master, Agi'tnla. 

3. The D. D .A. (P), Shillong. 

Fur Chief I'ustiii:isli  

)li!tI()IJ!.4. 

If 	''i' 	'•• 	 1 

1 	r1 	
4 

? 
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CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH. 

Original ApplicatiOn No.1 of 2003 
And 

Misc. petition No.1 of 2003, 
Date of decision: This the 9th day of January 2003 

(At Admission Stage) 
The Hon'ble Mr Justice V.S. Aggarwal, Chairman 

The Hon'bie Mr K.K. Sharma, Administrative Member 

Shri Kanti Ranjan Debbarma, 
Son of Late Ramchandra Debbarina, 
Ex-D.P.M.(H..S.G.-1), Agartala, H.0., 
Thakurpalli Road, Krishna:Nagar, 
Agartala. 
By Advocate Mr Chandrasekhar Sinha. 

- versus - 

I 

Applicant 

The Union of India, represented by 
The Secretary, 
Ministry of Communication (Postal Service), 
Government of India, 
New Delhi. 
The Director General, 
Department of Post, 
Dak Ehawan, New Delhi. 
The Chief Post Master General, 
N.E. Circle, 
Shillong, Meghalaya. 
The DirectOr, Postal Service, 
Agartala, Tripura (West). 	 ......

.Respondents 

13c.dvocate Mr .A.K. Chaudhury, Addi. C.G.S..C. 

t 	'2• 
	

0 R DER (ORAL) 

4pr/ 

J. (CHAIRMAN 

The applicant (Kanti.Ranjafl Debbarma), by virtue 

of thepresent application seeks setting aside of the 

orders. dted 30.7.2002 and 12.8.2002. By virtue of the 

order dated 30.7.2002 a memorandum pertaining to certain 

imputations of misconduct and misbehaviour had been 

served on the applicant. By the subsequent order; copy of 

A 

/(g 	----c 



	

/ 	
:2: 

which is Annexure-61 the Director of Postal Services on 
7 

behalf of the Chief Postmaster General, N.E< Circle, has 

recalled the order of 5.8.2002. 	
/ 

2. 	The sequence of events can be delineated to be: 

Tht, the applicant contends that he had attained 

the age of superannuation. Thereafter, the deparmental 

action had been purposed to be initiated by virtue of the 

order dated 30.7.2002, copy of which is Annexure-4. It is 

contended that, subsequently., on 5.8.2002 the 

disciplinary proceeding initiated against the applicant 

had been •dropped and the said order reads: 

"The disciplinary proceeding under Rule - 14 
of CCS (CCA) Rules, 1965 drawn against Sri Kanti 	- 
RanjanDeb Barma, Dy. Postmaster, Agartala H.O. 
under this office memo of even No. dated 30.7.2002 
is hereby treated as dropped. 

Sd/- 
Director Postal Services 

Agartala - 799 001" 

Within a week of the said order, the second impugned 

order dated 12.8.2002 has been passed and the said order. 

VV 	
ds: 

L "Shri Kanti Ranjan Deb Barma, Dy. Postmaster, 
a ". Agartala HO was charge sheeted by D.P.S., Agartala 

under Rule-14 of •CCS (CCA) Rules, 1965 vide DPS 
Agarta1a memo No SB/AARB/02 dated 30 July 02 

The D P S , Agartala under duress, threat and 
compulsion from the service union has dropped the 

	

) 	'\ 	said charge sheet under memo No.SB/AAR/02 dated 5 
Aug. 02. 

Therefore, by the order of the competent 
authority the memo No.SB/AAR/02 dted 5 Aug. 2002 
dropping the said charge sheet stands cancelled. 
As such, the charge sheet under Rule-14 of CCS 
(CCA) Rules, 1965 against Shri Kanti Ranjan Deb 
Barma, Dy. Postmaster, Agartala H.O. issued by DPS 
Agartala under memo No.SB/AARB/02 dated 30 July, 
02 'STANDS'" 

The grievance of the applicant in this regard is that 

having dropped the disciplinary proceeding by order dated 

5.82002 the respondents could not recall the said order. 



3: 	 \ 

At this stage we restrain ourselves from making 

any observation on the legal submission 	referred to 

above. But, we take care to note that the respondents in 

the order dated 12.8.2002 had mentioned that the earlier 

order dropping the departmental action had been recalled 

under duress, threat and compulsion from the service 

union -and therefore, the said order had been 

cancelled/recalled.. 

Mr Chandrakhar S.inha, learned counsel for the 

applicant while making the submissions told us that a 

representation in this regard has already been filed with 

the authoorities. 

Keeping in view the above said fact, when the 

representation in this regard is already pending or in 

other wo.i 	the alternate remedy is being availed, we 

direct the Chief Postmaster' .Genpr.alt. Circle, 

Shillong, to consider the same; and pass an appropriate 

r which would be a spea]ing order within one month of 

ceipt'of a certiffied copy of this order passed by 
46 

t ilqw T ibunal. 

The learned counsel for the applicant had an 

ai5Jhension that in the meantime the departmental 

NNZY  "oceeding may be concluded. Our attention has been drawn 

to an order purported to have been passed appointing an 

Inquiry -Officer. Taking stock of the said fact and 

the scales open, we direct that the app1ic.ant.; /eeping 

ld submit his reply to the memorandum/articles of 

\ charge within one month, but, thereafter, till the 

\ representation is decided, further action be not taken 

and would be subject to the final order that may be 

passed by - the Chief Postmaster General, N.E. Circle,, 

shillong ....... 

I 
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Shillong. 

7. 	With this the O.A. disposed of. 

5d/1Er13EP(AJ 

06 

\ ...---------- 

nkm 

atiflei to e true C*fl 

SéctionOfJic (1) 
CA.T. GUWA'A7J 1?8'NCH 

Guwaha1i78 005  

10 
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TO 
Shri. P.K.thattorJco, 
Disciplinary Authority 

& 
Chiof P.M.G.,N.E.Cjrclo,, 
Shilloncj.793001. 

Sir, 
Most respectfully aixi hunb1y I bog to lcy boforo 

you the following facts for kiIXI cons idorotion. 

1. 	That Sir, the Director Postal 
Tri8hajit Sothi, is a person of cmmunol dmroctor.Mysolf 
being a Mombor of Tribal. Community 'ano a Mon' of himbla 
o rig 1. na. simple though t and do void a f pro to nab as cousod ho r 
irJIx)t bocaiao of anythingO1sa.but.causo I OM a tribal. 
Zn bar opinion all Tribals are either oxtrcmjats or Cllbo-
rotors of oxtreniats and this opinion has bOon expressed by bar in many tin3. 

2, 	That Sir, the DPS.Acjartalo issued a show cause 
notiCO to ma and the scrao was promptly replied to,but the 
DI'S on 30.7,02 issued o Charcjoshootuzxior Rule 3.4 of C,C • , (CcA) Rulos,1965 vide its order 	 not only 
smocks of bias but also of a vindictjo ttitudo, 
3. 	That Sir, the DPS/Açjartala is not the Disciplinary 
AuthorIty with regard to the Deputy POstaster (HSG..X GrC' 
ost i non Socrotarioto Office) as pOrPart..IIx.contral 

Civil Services Group'C' Sl,No4(II) of the Sodulo  to C.C.S• 
(CCA) Rulos,1965. 

40 	That Sir, as I w çpinçj to be retired on 3100.02, 
• 	the Postal unions jointly movod the DPS,Agartola and rejuosteci 

to withdraw the Chorcjoahoot on humanotorian cjrouncl oxxi for 
that they 'javO a representation, After that the DPS/Açjorta1 

• 	dppod tho said Chargo-.shoot vido its !b.SB/MR/02 doted 
Agartalo tho 5.0,02 and a py of whid anrxxOci hero to as 
Jflnoxuro-I, 

	

5, 	That Sir, thexoafr tha;DPSHQ),Shil1ong,sj 
Lo].bluno vido its .Rulo..14/K.Dob'BaW2 002 dated Shillong 
the 12.0.2002 issuod on or1or standing the thorcjoshoot Of 
the DPS,Acjorto].a on the ground that the original Chorçjoshoot 
dropod duo to duross,throat and compulsion from service 
•Ujn "ore by the order of compo tent outhority, 

Thot Sir, t10 so called use of fOrce by service 
unJ,or is baseless, nd no enquiry was zno2o by the DI'S (He) 
boforo taking it to be true. 

That Sir, the application of C.C. s (CCA)Ruies is 
a matter involvi7içj the Disciplinary Authority and the 
Charged Officer directly as the Rules ttsolf,tho DPS(1-IQ), 
Sbiilonçj being a third person under the CCS (CCA) Rubs in 
the instant case, has affectively intorforrod unauthorisocUy 
in the discipliflxy authority Or the Chief P.M.G, and in 
tho nuilo of unspecified 'Compotont Authotity. 



o) 
r1j 

(2)s...- 

0. 	In this circunstanjs I pray that you would bc kind orxuçjb to look into tho matter obd W=bc tciko 
flQCO8sory action on judicious Vio. 

Cb 

• 	Dotod at Acjarta].a, 

Tho 30th lucJust/02. 

Yours faithfully, 
Qc,vAl 

DSBBRMA ) 
Dy.POsbastor (HSc..i) 
ACJortolcpu799001. 
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DEPARTMENT OF POSTS 	 Af 
OFFICE OF THE CIIIEF POSTMASTER GENERAL, N.E. CIRCLE 

SHILLONG-793 001.  

Memo No.StaffIlO9-25/2002, 	 Dated at Shillong, the 31.01.2003. 

Sub:- 	Speaking order on representation dated 30th  August, 2002 by Shri 
Kanti Ranjan Debbarma retired Dy. Postmaster, Agartala H.O. as 
per the order of Hon'hle CAT, Guwahati Bench in O.A. No. 1/2003 
and M.A. No.1/2003 filed by shri Kanti Ranjan Debbarma 

The points made by Shri Kanti Ranjan Debbarma in his 
representation •dated 30.8.2002 have been carefully gone through and the 
observations of the Chief Postmaster General, N.E. Circle, Shillong on the points are 
as follows: 

The first allegation made by Shri Kanti Ranjan Debbarma is that he 
isitribal and DPS, Agartala acted with bias against him for being a tribal 
and that the DPS was a person of communal character. Shri Debbarma has 
made that allegation without substantiating it.. Merely issuing a charge sheet 
against an official for a lapse in his work does not prove any bias or 
prejudice on' the part of the Disciplinary Authority. Therefore, the allegation 
of Shri Debbarma is untenable. 

The next allegation of Shri Debbarma was that the DPS, Agartala 
•  issued a charge sheet under Rule-14 of CCS CCA Rules inspite of his 

having replied to the show-cause notice issued by the DPS, Agartala. This, 
according to Shri Debbarma, smacks of vindictive attitude. This allegation is 
also not supported by facts and therefore not agreeable. While as a 
convention and general practice a show cause notice is issued before taking 
disciplinary action against an official, it does not mean that the actions stop 
at that. If the explanation against the show cause is not satisfactory, the 
Disciplinary Authority has every right to proceed further. This action in no 
way smacks of any prejudice or vindictive attitude on the part of DPS, 
Agartala. 

Shri Kanti Ranjan Debbarma has also alleged that DPS, Agartala was 
not the Disciplinary Authority for HSG-I Dy. Postmaster, the post Shri Kant! 
Ranjan Debbar was holding. Part III of Schedule to CCS(CCA) Rules, 1965 
deals with General Central Services Gr. C and for Department of Posts. The 
Schedule issued by D.G. Posts in their SO No.2454 dated 27,8.90 is relevant 
and as per this disciplinary authority competent to impose all punishments 
under Rule 11 of CCS (CCA) Rules is DPS in respect of 
Postmaster/ministerial staff in HSG. 

1 



Shri Kanti Ranjan Debbarma has further contended that DPS(HQ) 
issued, irregularly and without appropriate reason orders reviving Ahe 

7' . .;. .. disciplinary action proposed against Shri Kanti Ránjan Debbarma even after 
the chirge sheet was dropped by DPS, Agartala on a peaceful persuasion by 
a group of. staff. This point made by Shri Debbarma is not at all acceptable. 
As a matter, of fact, the incident of 5.8.2002 leading to the dropping of charge 
sheet against Shri Debbarma by DPS, Agartala are now well known and 
established. It is proved that DPS, Agartala was compelled under threat and 
duress towithd raw the charge sheet.as  a large number of staff confined DPS, 
Agartala inside her chmber for a long time, threatened,coerced and 
intimidated her to withdraw the charge sheet. There were extreme unruliness 
inside her office and the incident which took place could in no way be termed 
as peacefuL  

.;DPS 1Q) also did not trañsgrace his authority by issuing .ordr for 
revival of the charge sheet as h 	d e simply aed under the orders of the compeiènt 
autlOrity i.e. Chif Postmaster General. 	 ' 

However, as requested by Shri KantL Ranjan Debbarma, tl1e 
undersigned has already ordered that the disciplinary proceedings against In 

'\should be initiated and concluded at the earliest to spare Shri Debbarma the iiienta 
worry and tensIon arising from pendncy of the disciplinary proceedings.. 

P.K. CHATTERJI) 
- 	Chief Postmaster General, 

N.E Circle, Shillong-793 001. 

Copy to:-  

Shri Kanti Ranjan Debbarma, Ex-Dy. Postmaster, Agartala H.O. 

	

- -, 	(Through the DPS, A.gartala). 

The Director Postal Services, Agartala DivisiOn,' Agartala. 

The APMG Vig), C.O., Shillong. 

-. 	Office copy. 
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